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[Shri Shiv Shankar] 
Affairs), under sub-section  (3) of section 642 
of the Companies Act, 1956:— 

(i) G.S.R. No. 418(E), dated the 16th 
July, 1980, publishing the Corrigendum to 
G.S.R. NO. 200(E), dated the 30th March, 
1978. 
(ii)   G.S.R.  No.  515(E), dated the 5th  

September,   1980,  publishing  the Hindi 
version of GS.R. No. 418(E). [Placed   in   
Library.   See No. LT-2113/81 for (i) and (ii)]. 

REPORT OF THE    COMMITTEE ON 
PUBLIC UNDERTAKINGS 

SHRI SHRIKANT VERMA 
(Madhya Pradesh): Sir, I beg to lay on the 
Table, a copy (in English and Hindi) of the 
Tenth Report of the Committee on Public 
Undertakings on Action Taken by 
Government on the recommendations 
contained in the twenty-eighth Report of the 
Committee on Public Undertakings (Sixth 
Lok Sabha) of Public Undertakings— Delays 
in commencement of Production/Business, 
Under-utilisation of capacity   and   related  
matters. 

MESSAGE FROM THE LOK SABHA 

The Appropriation  (Vote on Account) Bill, 
1981 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha, signed by the 
Secretary of the Lok Sabha:— 

''In accordance with the provisions of 
rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the 
Appropriation (Vote on Account) Bill, 
1981, as passed by Lok Sabha at its sitting 
held on the 13th March, 1981. 

The Speaker has certified that this Bill is 
a Money Bill within the meaning of article 
110 of the Constitution of India." 

Sir, I lay  a copy of the Bill on the Table. 

MOTION  FOR    ELECTION TO  THE 
COCONUT DEVELOPMENT BOARD 

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (MISS 
KAMLA KUMARI): Sir, I beg to move the 
following motion:*— 

"That in pursuance of section 4(4) (e) of 
the Coconut Development Board Act, 1979 
(5 of 1979) this House do proceed to elect, 
in such manner as the Chairman may direct, 
one member from among the members of 
the House to be a member of the Coconut 
Development Board." 

The question vsas put and the motion was 
adopted. 

Reference to the Laying on the Table the 
Report on Gold Auctions 

SHRI SADASH1V BAGAITKAR 
(Maharashtra): On a point of information. 

 
THE MINISTER OF FINANCE (SHRI R. 

VENKATARAMAN): Mr. Deputy Chairman, 
Sir, certain unauthorised versions of the report 
had started leaking out. Therefore, we 
immediately placed the repon; in the Library. 

SHRI B. D. KHOBRAGADE (Maha-
rashtra): Why not on the Table of the House? 
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SHRI R. VENKATARAMAN: The placing 
on the Table of the House requires 
preparation of a large number of copies, 
which takes time. I throught it would be better 
to immediately place it in the Library; and it 
is placed in the Library. 

MR. DEPUTY CHAIRMAN: I think it is 
sufficient. (Interruptions) For all practical 
purposes, it is sufficient. If the copy has been 
placed in the Library, it i3 all right. 
(Interruptions) 

 

That day the information was given by the 
hon. Minister in the House. 

MR. DEPUTY CHAIRMAN: Now he has 
explained the position. 

SHRI SADASHIV BAGAITKAR: I 
do not mind the delay. But the re 
port should be placed on the Table 
of the House so that we can ask for 
a discussion on it. We do not mind 
the delay, but that day it was direct 
ed    by    the    Presiding    Officer.................. 

(Interruptions) 

MR. DEPUTY CHAIRMAN): May I tell 
you.... (Interruptions) Please take your seat. 

AN HON. MEMBER: Are you giving a 
new ruling? 

MR. DEPUTY CHAIRMAN: No new 
ruling. Once the report has been placed in the 
library, the Members have an access to that. 
It ia as good as laying it on the Table of the 
House.   There is no point now. 

 

SHRI     JAHARLAL       BANERJEE (West 
Bengal): On a point of order. (Interruptions) 

SHRI PILOO MODY (Gujarat): Sir, there 
is a qualitative difference between placing it 
on the Table of the House and placing it in 
the Library. The hon. Minister has himself 
confessed that various unauthorised 
versions—meaning versions which were not 
accurate—of the original had been in 
circulation and, therefore, he thought it better 
to put copies of it in the Library. I do not 
know whether authentic copies have been 
placed in the Library or not. If it had been 
placed on the Table, there could be no 
question about its authenticity because 
somebody can be held responsible if the 
authentic copy is not placed on the Table of 
the House. So there is a qualitative difference. 
It is not that I am doubting him on this 
occasion. Please forgive me, Mr. Finance 
Minister. But there is a qualitative difference 
which I wanted you to take note of. 

SHRI SADASHIV BAGAITKAR: Sir, I 
want to know the difficuty of the 
Government in implementing the assurance 
given in the House when the Presiding 
Officer had directed him on that day. 

i/SR. DEPUTY CHAIRMAN: He has 
explained the difficulty and to avoid.. 
.(Interruptions) If any hon. Member wants, 
he can have a copy. 

SHRI SADASHIV BAGAITKAR: Copies 
should be.placed on the Table of the House. 

MR. DEPUTY CHAIRMAN: Copies have 
been placed in the Library. 

SHRI PILOO MODY: In fact, you have 
overrule^ the ruling. 

MR. DEPUTY CHArRMAN: No, I have 
not overruled. I do not think the matter is of 
such an importance. You hare a copy in the 
Library. You caa  read  it.    If you   want,   
you  ca» 

MR. DEPUTY CHAIRMAN: If there is a 
direction from the Chair, naturally that 
direction    will be    followed. (Interruptions)



 

[Mr. Deputy Chairman] get a copy from 
the Minister. (Interruptions) If anybody is 
interested, he can get a copy. Why hold up 
the proceedings of the House? The report is  
already  there.     (Interruptions) 

SHRI MANUBHAI PATIL; (Gujarat) : 
That is our right. 

MR. DEPUTY CHAIRMAN: You can get 
a copy from the Minister. 

SHRI JAHARLAL BANERJEE: I am on a 
point of order. You cannot disallow me. Are 
you disallowing me? 

MR. DEPUTY CHAIRMAN: Say what 
you want to. 

SHRI JAHARLAL BANERJEE: Sir, if a 
Vice-Chairman, while presiding, has given a 
ruling, is it proper lor the Deputy Chairman 
to overrule that ruling? 

MR. DEPUTY CHAIRMAN: I am not 
overruling the observations made by the 
Vice-Chairman. 

..SHRI R. VENKATARAMAN: Mr. Deputy 
Chairman, I will merely say that if there is a 
directive from the Chair, I will certainly obey 
it. 

MR. DEPUTY CHAIRMAN: That is all 
right. If it is not possible to do it in this 
session, do it in the next session. 
{Interruptions) All right. The matter is over.   
What is left? 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): What is left, I am telling you. 

MR. DEPUTY CHAIRMAN: Yes, just 
tell. 

SHRI NARASINGHA PRASAD 
NANDA: I cannot shout like others. That 
day, Mr. B. N. Pande was occupying the 
Chair. It was pointed out to him by someone 
from the Treasury Benches also that a copy 
of it is already in the library. Then it was 
ascertained.... 

MR. DEPUTY CHAIRMAN: But now that 
matter is over, Mr. Nanda. You have heard the 
Minister. (Interruptions) He has said that if 
there would be a direction from the Chair he 
would place it om the Table. (Interruptions) 
Have you not heard him? Mr. Mallick, when 
he will be ready with so many copies, he will 
placed it on the Table. (Interruptions) He has 
said it already. He has to place a certain 
number of copies. (Interruptions) How can he 
say, Mr. Khobragade? You know he cannot. 
When he has a certain number of copies, then 
only he can say it. You know the rule. What 
you want, I do not know. (Interruptions) You 
are unnecessarily wasting    the time, 

MR. KHOBRAGADE: No body is 
interusted.  None of them will read it. 

SHRI SHIVA CHANDRA JHA (Bihar): A 
point of order. 

MR. DEPUTY CHAIRMAN: What is the 
point of order? Do you not want to hear the 
Minister? (Interruptions) Mr. Khabragade, 
you have said it. You are so eager. But none 
of you will read it, I know. (Interruptions)   
Please  let  him   say. 
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SHRI B. D. KHOBRAGADE: I have to 
make one submission. 

MR. DEPUTY CHAIRMAN: Yes, you  
make your  submission. 

SHRI B. D. KHOBRAGADE: I had given 
a notice for a special mention on the 
statement issued by the Chief Minister of 
Maharashtra, Shri Antuley, on formation of 
Vishal Gomantak... 

MR. DEPUTY CHAIRMAN: No. The 
special mention has not been allowed.   I am 
sorry. 

MR. DEPUTY CHAIRMAN: This is no 

forum to raise that point. The Chairman will 
consider it. 

SHRI B. D. KHOBRAGADE: A special 
mention for about ten matters, has been 
allowed. This is an important matter. 

MR. DEPUTY CHAIRMAN: You were 
absent, Mr. Khobragade. I am sorry, perhaps, 
I allowed you. But you were absent. I 
remember now. You see the record. You were 
absent. You are at fault. (Interruptions) No, 
Please sit d°wn. No, I will not hear you. No 
Please take your seat. I am sorry, you are in 
the habit of blaming others. Please take your 
seat first. 

SHRI B. D. KHOBRAGADE: I had given 
notice for the 12th. I was present on the 12th. 
Please see the proceedings. 

MR. DEPUTY CHAIRMAN: Just sit 
down. Consult the office. (Interruptions) 

SjSRl PILOO MODY: Why are you 
making allegations that he was absent? 

MR. DEPUTY CHAIRMAN: He wa3 
absent. I granted him the permission. 

SHRI B. D. KHOBRAGADE:  Sir... 

MR. DEPUTY CHAIRMAN: Will you 
take time on this trivial matter like this. 
(Interruptions) Mr. Khobragade will not go 
on record. Please take your seat. Do not 
waste the time of the House. 

(Shri B. D. Khobragade continued to speak) 

MR. DEPUTY CHAIRMAN: This was 
already permitted to you. Why were you not 
present then? 1 will not find it out. I do not 
know. You were absent on that day, when the 
permission was granted. Please come to my 
chamber. I will explain to you. You are 
wasting the time. Mr. Khobragade will not go 
on     record. 

(Shri B. D. Khobragade continued to speak) 

 

Nothing will go on record.   (Interruptions) 

SHRI B. N. BANERJEE  (Nominated);    He 
will not go on record and he will sit here for 
nothing?    (interruptions).   That is not the 
procedure. (Interruptions) 

(Shri B. D. Khobragade continued to 
stnenk\ 
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MR. DEPUTY CHAIRMAN: Mr. 
Khobragade, if you want I can adjourn the 
House to hear you in my chamber. You were 
absent in the House. When you were to raise 
such an important matter, you should have 
been present in the House. 

SHRI MANUBHAI PATEL; By now he 
would have finished. 

MR. DEPUTY CHAIRMAN: No, he 
would not have finished, I know. (7n- 

  

(Shri B. D. Khobragade continued to speak) 

SHRI SYED SIBTE RAZI (Uttar 
Pradesh): How are you allowing him? 
Unnecessarily he is wasting the time of the 
House ... (Interruptions) 

(Shri B. D. Khobragade continued to speak) 

SHRI SYED SIBTE RAZI: What is the 
sense in his speaking when the Chair hag not 
allowed it to go on record.    (Interruptions) 

SHRI MANUBHAI PATEL: Why do you 
object to it?    (Interruptions) 

(Shri B. D. Khobragade continued to speak) 

MR. DEPUTY CHAIRMAN: You should 
come t0 my chamber and explain this thing to 
me. Unnecessarily you are wasting the time of 
the House. 

(Shri B. D. Khobragade continued to speak) 

MR. DEPUTY CHAIRMAN: All right, 
you repeat it several times, 

(Shri B. D. Khobragade contim<ed to speak)] 

SHRI PILOO MODY: Sir, the hon. 
Member has a legitimate grievance. After all, 
the Chair and the office, among themselves, 
can accommodate 

the Members on occasions convenient to the 
Members, in regard to these Special 
Mentions. He was interested in the subject. It 
was allowed. But it was allowed specifically 
on the day when he could not make it. This ia 
the grievance which he is venting right now. 

MR. DEPUTY CHAIRMAN: Mr. Mody, 
,,.. (Interruptions) Will you allow me to 
dispose of his point? (Interruptions) No, no 
please. (Interruptions) I think, Mr. 
Khobragade, in such matters, instead of taking 
the time in the House, you should come to me 
and discuss with me. Now that is finished. But 
you will not come... 

PROF. RAMLAL PARIKH (Gujarat) : Sir 
let me make a submission. During the Zero 
Hour, many times when one matter is not 
disposed of, another point is taken up. Now 
the Purj Committee report was being dis-
cussed ... 

MR. DEPUTY CHAIRMAN: That matter 
is over. 

PROF. RAMLAL PARIKH: No. Before 
even some of us could put forward our points, 
you allowed the other point to be raised. The 
difficulty is, those who want to raise some 
points... 

MR. DEPUTY CHAIRMAN; What is the 
point? 

PROF. RAMLAL PARIKH: The 
point is unless you allow the report 
to be placed on the Table of the 
House right away .................  

MR. DEPUTY CHAIRMAN: It has been 
allowed. You were absent at the time the 
Minister said it. 

PROF RAMLAL PARIKH: Some of us 
want to move... 

MR. DEPUTY CHAIRMAN: You can 
move.    Who is stopping you? 
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PROF. RAMLAL PARIKH: Ii would not 
be possible unless it is put on t*i» Table of the 
House. 

MR. DEPUTY CHAIRMAN: AH right. 

PROF. RAMLAL PARIKH: What is the 
difficulty?. 

MR. DEPUTY CHAIRMAN: Perhaps you 
were absent when he explained. 
(Interruptions) 

PROF. RAMLAL PARIKH: The Gov-
ernment has the mechanism. Making copies 
requires not riSore than 24 hours. 

MR. DEPUTY CHAIRMAN: That point 
has been made. 

     SHRI MANUBHAI PATEL: I said it. 

MR. DEPUTY CHAIRMAN: Why is he 
repeating it? You have already said that. 

THE BUDGET  (GENERAL)  1981-82 
General  Discussion— Contd. 

MR. DEPUTY CHAIRMAN: Now we start 
the reply. The hon. Finance Minister. 

THE MINISTER OF FINANCE (SHRI R. 
VENKATARAMAN): Mr. Deputy Chairman, 
Sir, I deeply regret that owing to the 
simultaneous discussion ' of the General Budget 
in both the Houses, I had to deny myself the pri-
vilege and the pleasure of hearing some of the 
speeches made in "this House by very erudite 
and panstaking Members of this House. 

Though I had read them and also had the 
advantage of being briefed by my colleague, 
Shri Sisodia, Sir, the void has not been filled. 
You are aware that cold print cannot substitute 
the soul-filling speeches. In particlar I would 
have loved to hear my esteemed friend, Shri 
Sankar Ghose, Dr. Bhai Mahavir, Mr. Kalyan 
Roy with whom I may rot agree but 1 still 
understand and appreciate, my old classmate, 
Dr. Malcolm Adiseshiah, and also a numbar of 
Members  frowi  my side,  Dr.  Rafiq  Zaka- 

ria, Shrimati Adivarekar and Shrimati Saroj 
Khaparde. I had the advantage of hearing 
some Members notably Mr. N.K.P. Salve, 
Shri Murasoli Maran 1 nd a few others. 
Thirtyseven Members including my 
colleague, Shri Sisodia, participated in the 
discussion and 1 om. thankful to them for the 
contribution they made. The task of replying 
to this debate has been rendered easy and light 
by the invaluable contribution which my 
colleague, Shri Sisodia, made on Thursday 
last. Shri Sisodia is a very senior Member of 
this House and has sound knowledge and 
great maturity. He brings to bear on the 
subject he deals with clarity and precision, 
and his reply to the points relating to 
subsidies, Centre-State financial relationship, 
the administrative and enforcement action 
taken against tax dodgers and smugglers, was 
a complete answer to the points raised by a 
number of critics from all sections of the 
House. I am sure that this talents will find 
greater use in the country in future. 

Criticism of this Budget as regards the 
proposals was almost negligible. There were a 
large number of concessions which were 
given, there was only one levy, namely, a 5 
per cent auxiliary duty on customs. Therefore, 
both here in the House as well as outside there 
was no criticism worth mentioning. Eminent 
elder statesmen like Babu Jagjivan Ram and 
Shri Y. B. Chavan had certified that this 
Budget— and I quote their words—f"Ig 
good"... 

SHRI MANUBHAI PATEL (Gujarat): 
You needed a certificate! 

SHRI R. VENKATARAMAN: These two 
leaders are men of—great eminence and have 
handled almost every Department of 
administration in the Government of India,' 
and their assessment should carry the highest 
weight in the country... 

SHRI PILOO MODY (Gujarat): Even 
otherwise! 

SHRI R. VENKATARAMAN: 1 am glad 
to concede it. They are not .jnly people with 
rich experience but they are really men of 
very high integrity 


